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SHRI V. NARAYANASAMY: Sir, | introduce the Bill.
The Representation of The People (Amendment) Bill, 2004

SHRI SHARAD ANANTRAO JOSHI (Maharashtra): Sir, | beg to move
for leave to introduce a Bill further to amend the Representation of the
People Act, 1951.

The question was proposed.

SHRI MANOJ BHATTACHARYA (West Bengal): Sir, with respect to
the Bill, which has been moved by my hon. colleague, Shri Sharad Anantrao
Joshi, | want to say that this is a Bill trying to amend section 29 (a) (5) of
the Representation of the People Act challenging the basic tenets of the
Preamble of the Constitution, whereas the word 'socialism' is enshrined in
the Preamble of the Constitution. Can we move a Bill to amend the very
Preambile of the Constitution or not?

MR. DEPUTY CHAIRMAN: It has been moved. Then at the consideration
stage, it can be withdrawn.

SHRIMANOJ BHATTACHARYA: Okay, Sir.
MR. DEPUTY CHAIRMAN: The question is:

"That the leave to introduce a Bill further to amend the Representation
of the People Act, 1951 be granted.”

The motion was adopted.
SHRI SHARAD ANANTRAO JOSHI: Sir, I introduce the Bill.

The Scheduled Castes and Scheduled Tribes (Reservation for
Admission in all Courses of Study and Faculties in the
Educational institutions) Bill, 2000

SHRIR.S. GAVAI (Maharashtra): Sir, | move:

"That the Bill to provide for reservaiton for admission in all courses of
study, higher, technical, professional, higher learning faculties, etc. in all
the educational institutions in the country ta give effect io the Preamble,
articles 15, 28 (2), 46, 38, 39 and 51 A(j) of the Constitution of India and all
other provisions incidental thereto, be taken into consideration."
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Sir, at the outset, | am - thankful to you for having granted me the
permission to speak on the Bill which is for consideration before the
House. | am also happy and delighted that during the consideration of the
Bill, at an appropriate stage, the hon. Minister, Shri Arjun Singhiji, for whom
| have great regard, is going to reply. He has rendered social service and
knows about the soical obligation towards the society. | am quite sure that
| will have a favourable reply from Shri Arjun Singhiji. Sir, the Bill providing
reservation for Scheduled Castes/Scheduled Tribes for admission in all
courses of study, higher, technical, professional, higher learning faculties
etc. in all the educational institutions in the country to give effect to the
Preamble, articles 15,£9(2), 46, 38, 39 and 51 A(j) of the Censtitution of
india and all other pfovisions incidental thereto, is for consideration
before the House. Sir, the Bill provides for resevation for admission in all
courses of study, higher, technical, professional, higher learning faculties,
&tc. in all the educational institutions in the country to give effect to the
Preamble; articles 15, 29(2), 46, 38, 39 and 51A(j) of the Constitution of
India and all other provisions incidental thereto.

Sir, my Bill itself is self-explanatory. | do not want to re-produce all the
provisos which are part of the Bill, and which | have mentioned in the
Statement of Objects and Reasons of the Bill. Sir, the Preamble of the
Indian Constitution assures equality of opportunity and of status, socio-
economic.justice to all the citizens of India, and due to practice of
untouchability on the Scheduled Castes and Scheduled Tribes living in
the inaccessible scheduled areas have been denied education and
opportunity to higher education is lacking due to proverty and illiteracy.

I do not think there is a need to repeat what is mentiened in the Statement
of Objects and Reasons of the Bill and in articles 46, 38, 51A (j) and 15(4)
of the Indian Constitution, the contents of which are already mentioned in
the Bill, because itis known to all of us. So, | need not go into the details
regarding these articles which are parts of the Indian Ggnstitution. Sir,
now the question arises as to why this Bill has been introduced in this
House and which, with the due permission of the Chair, is now before the
House for consideration. The reasons, Sir, are these. in the Indira Sawhney
case, .the Supreme Court opined that reservation in technical, super-
specialities and other advanced and specialised courses of study shall
not be made for the Scheduled Castes and Scheduled Tribes, and in
Dr. Preeti Srivastava's case, the Supreme Court held that reservation in
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super-specialities in medical courses of study is not in the national interest
and cannot be made, and it directed the Medical Council of india to
consider whether reservation for admission in post-graduation course of
study would be provided to the Scheduled Castes and the Scheduled
Tribes and also in post-graduation centre. In Chandigarh case, five Jutiges
Bench of the Supreme Court held that clubbing of the single posts in
post-graduation or in super-specialities is illegal. It was also held that
relaxation of marks with disparity of 10 marks between general and reserved
candidates for admission of Scheduled Castes and Scheduled Tribes to
the extent of reserved seats as illegal.

Sir, these are the reasons why | moved the Bill for consideration of the
House. Sir, | would like to peint out before this august Houske that for
ensuring educational advancement of these people, we have to observe
equaility in education. Sir, the judgements of various courts need to be
reconsidered. | personally feel that the judgements of the courts are notin
keeping with the spirit of the Constitution. May 1 say, Sir, | am surprised
that the judgement did not mention any Article of the Constitution to support
their views. | don't mean to sound harsh, but may | mention that this is the |
same tendency that Dhronacharya adopted, who refused to train Ekalavya
in archery. He did not admit him in his classes. But Ekalavya, was so
inspired that he made an image of his Guru Dhronacharya, and tried to-
learn archery on his own. To everyone's surprise, he proved to be the
specialist in archery among all the disciples, including Arjun. The opportunity
was not made available to Ekalevya because of Dhronacharya's mentality,
but ultimately, Ekalavya proved his merit. The same old tradition and
tendency to deny opportunities is still being continued, Sir.

Sir, | may now mention what the factual situation is. The maximum
reservation for the Scheduled Castes and Scheduiéd Tribes in admisisons
to various institutions and classes is to the tune of 22.5 per cent, that is,
15 per cent for the Scheduled Castes and 7.5 per cent for the Scheduled
Tribes. The remaining 77.5 per cent was kept intact; they are open seats
for the general candidates; we are not touching upon that. We are not
against the general candidates. We are just trying hard for justice. So,
what is wrong, under the given circumstances, to make reservations for
the Scheduled Castes and Scheduled Tribes to whom, for generations

-together, the rights were denied, who were not brought into the mainstream
of the society? So, what is wrong with providing 22.5 per cent, out of a
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hundred per cent, reservation to the Scheduled Castes and Scheduled
Tribes, and the remaining 77.5 per cent to the general candidates? That is
my argument, Sir. And therefore,...(Interruptions)...

SHRI V. NARAYANASAMY (Pondicherry): What about the Backward
Classes?

SHRI R.S. GAVAI: Sir, of course, | am with you on this point. | am not
exactly against the Backward Classes. | can add it; you can mention it in
your speech; | found this lacuna in the Bill. It first considers the Scheduled
‘Castes and Scheduled Tribes. But | do opine, and | am with you on the
point that that the Backward classes should be added...(interruptions)...|
don't want to go into the details, but | am fighting the cause of the Backward
Classes also; | am fighting the cause of the Scheduled Castes, Scheduled
Tribes and the Backward Classes. | am not reluctant to accept the
suggestion of my friend, Mr. Narayanasamy. | am happy about it and |
welcome this suggestion; | am concerned about it.

So, Sir, the problem before us is, why should we deprive the reserved
categories of their rights merely because we imagine that they may not be
able to achieve excellence? It is mere imagination, just as Dhronacharya's
imagination regarding Ekalavya. Ultimately, Dhronacharya was proved
wrong. So, this is mere imagination, Sir. '

May | quote Dr. Babasaheb Ambedkar, who is cailed the chief architect
of the Indian Constitution? He said, "Education is a birthright of every
person." The doors of educational institutions must be open to every citizen
of India. The Indian society, which is based on Chaturwamya, had totally
banned education to the Scheduled Castes and the Scheduled Tribes for
thousands of years. However, of late, due to the advent of Britishers and
certain revolutionaries, the Scheduled Castes and the Scheduled Tribes
could receive education gradually. After Independence, the Constitution of
India has provided that education should be imparted to all the children
free and compuisory. This provision is not yet implemented. Education at
all levels and faculties must be universal and cannot be denied to any one.
However, this is not being done. Therefore, it is wrong to deny the Scheduled
Castes and the Scheduled Tribes their legitimate right, and nobody can
deny that right under any circumstances. As | mentioned earlier, i am not
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3.2 p.m.
going into the details of every provision of the Bill, but 1 would like to
highlight some provisions within a short time. The Bill shall apply to every
educational institution maintained by the State which includes local bodies
or instrumentalities of the State, receiving grants-in-aid from the Union of
India, a State Government, local bodies and instrumentalities of the State,
recognised by the appropriate Government or an officer authorised in that
behalf, minority (religious or linguistic), educational institution; university
established by Centrai/State Act, or deemed university, post-graduate
centres, and affiliated educational institution bound by any Act, rules or
instructions or orders in force issued under an Act or by the Appropriate
State Government or an officer or authority but not inconsistent with this
Act. Now, the Bill shall provide reservation of seats for education in ali the
courses of study or faculties in educationai institutions to the Scheduled
Castes and the Scheduled Tribes at such percentage as may be prescribed
by the Government of india, by the concerned State Government or Union
Territory, from time to time, proportionate to the population of the Scheduled
Castes and the Scheduled Tribes in the Union of India or the respective
States or Union Territory as per the latest Census published by the
Government of India. My further request is that the State sha#l club single
posts in post-graduate, specialities, super-speciafities carrying equal scale
of pay, similar duties, responsibilities, or designations and apply reservation
for admission of the Scheduled Castes and the Scheduled Tribes category
candidates. Sir, speaking shortly, | give a suggestion for relaxation. In the
case of the candidate belonging to the Scheduled Castes or the Scheduled
Tribes; if the State has prescribed the age limits under the appropriate
rules made under any Act or rules/instructions that have force of law for
admission in a course of study or faculty, the State may prescribe such
relaxed age limit to the members belonging to the Scheduled Castes and
the Scheduled Tribes, of not less than five years. The rules, instructions or
orders, by whatever name be call=2d, in force or operation, more favourable
to the Scheduled Castes and the Scheduled Tribes, shall remain valid
“and operate unless they are suitably amended by the rules made under
this Act to the extent of inconsistent or overlapping rules shall be of no
effect. The fee prescribed for application form seeking admission in an
educational institution, may be exempted or reduced to such an extent as
may be prescribed under the rules made under this Act. Till then, the
existing rules, instructions or orders, by whatever name be called, shall
remain valid and operate per force.
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Sir, now | would like to mention a part of the Bill, which is regarding
explanation regarding relaxation. Relaxation of marks in favour of Scheduled
Castes and Scheduled Tribes students/candidates shall be only for
admission into the course of study or faculty and there shall be no relaxation
of marks for qualifying examination for degree, efc. It shall be construed
accordingly. And, quite enough, | am demanding the reservation relaxation
for entry, not passing the examination. They are at par with the general
candidates. They are supposed to pass the standard examination.

Sir. of course, it is a part of the Bill, with which | will now deal. it is
regarding penalty, or, the punishment. Whoever is responsible for
implementation of any provision of the Act or Rules/Instructions/Directions
issued under the Act/or in vogue, found contravening the same of rules,
instructions or directions issued by the concerned State Government/Union
Territory or existing one in operation by whatever name called, or fails to
implement the same, shall be punishable with imprisonment which may
extend up to six months and with fine of not less than Rs. 3000 or béth.
The fine shall be payable from the personal pay of the delinquent officer.

At the same time, a precaution has been given in the Bill. This provision
deals with penalty for false ciaim and issue of the false social status
- certificate. | have also taken into consideration this aspect. Whosogver
knowingly makes a false ciaim that he belongs to Scheduled Caste/
Scheduled Tribe category, and whoever charged with the responsibility of
issuing a social status certificate, knowingly, issues a false social status
certificate, knowingly attests an affidavit, and if proved that the person is
not a Scheduled Caste or a Scheduled Tribe, shall be punishable with
imprisonment of not less than one year and not more than three years and
with fine which may extend up to Rs. 10,000. At the same time, it is moral
and bounden duty of the Government and Government has the right to
issue directions.

Every educational institution shall be bound by the Act, Rules or
Instructions by whatever name called, issued under this Act or existing
rules, etc., not contrary to or inconsistent with the provisions of the Act or
as the Government of India may, by general or special order, in writing,
from time to time, notifies/issues to give effect to the provision of this Act.

Sir, | would like to conclude with this because | don't want to repeat all
the proviso, which I have incorporated in my Bill. This is not a question of
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Scheduled Castes and Scheduled Tribes alone. It is a national problem.

We have to see the problem from a national point of view. it is our bounden
duty to give equal rights to the Scheduled Castes and Scheduled Tribes,

to whom, we have denied their :%:‘z for generations together. Sir, the
UPA Government, in its Common Minimum Programme, has made itamply -
clear that there will be reservation ?)r Scheduled Castes and Scheduled
Tribes in all educational faculties,/and in all other avenues. This is the
mandate of the people and, of course, our Human Resource Development
Minister, ShriArjun Singh, our beloved Prime Minister and Leader of the
UPA, Shrimati Sonia Gandhi, are all the interested and very much keen to
fulfil this social obligation. Therefore, | request the hon. Minister, as |
expected early when | started my speech, to give a positive reply of solace
so that the problem is corrected. Thank you, Sir.

The question was proposed.

MR. DEPUTY CHAIRMAN: Now, Mr. Narayanasamy.
SHRI V. NARAYANASAMY (Pondicherry): Mr. Deputy Chairman, Sir, |
thank you for giving me this opportunity to participate in the discussion on
the Bill moved by a senior Member of this House, Shri R.S. Gavai, on a
very important subject, that is, reservation for the Scheduled Castes and
Scheduled Tribes for admission in all courses of study and faculties in the
educational institutions.

Sir, the UPA Government, the hon. Prime Minister, the hon. Minister
for Human Resource development; all are committed to the oppressed
and depressed secfions of the society. The Scheduled Castes, the
Scheduled Tribes, and, also the Other Backward Classes have been given
reservation injobs. Even there is'a thinking, and, the Government is moving
in the right direction, to give reservation for the minorities also. In this
context, the Bill that has been moved by our senior Member for providing
educational opportunities for the Scheduled Castes and Scheduled Tribes
is of paramount importance. In fact, these people are not able to compete
themselves, because of the environment in which they have been brought
up, because they have been studying in the rural areas, and, because
they have not been able to compete with the people of the elite classes
living in the cities, this provision has been given. *
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Sir, in southemn States, whether it is Tamil Nadu, Andhra Pradesh, Kerala,
Karataka, and, some of the States, the reservation has been given to the

. Scheduled Castes, Scheduled Tribes and other Backward Classes for

higher educational courses, whether it is engineering, medical or technical.
. As far as the education at school level is concerned, we are giving it at the

. State level without the constitutional provision, or, withéut the legal provision.
The State Governments are implementing it by way of a Government Order.
Now, the hon. Member wants that it should be made a universal policy,
whether it is State-run educational institution, or, the educational institutions
run by the Central Government. The reservation should be introduced for
the Scheduled Castes and Scheduled Tribes.

Sir, in the intervention, | requested the hon. Member that OBCs should
also be given their rights, and, to which he has readily agreed. Sir, there is
one thing | could not understand, and | want this House to ponder over.
This is pertaining to the judgement given by the Supreme Court. The
Supreme Court judgement says, "if it is super- speciality courses, there
should not be a reservation.”" Why? | want to say that when the people
belonging to the Scheduled Castes and Scheduled Tribes are eligible to
become Doctors, when they want to go in for higher studies, why should
there be merit alone the criterion? Why should they not be given reservation
in education? There are scientific departments, the Defence services, and,
there are some areas that have been prohibited. Sir, the State from where
the hon. Deputy Chaiman comes, they are also Pioneer in this field.
Karnataka wanted 69 per cent reservation, and, in Tamil Nadu also, there
is 69 per cent reservation in spite of the Supreme Court order. Most of the

States have done it in spite of the Supreme Court order.

When we say that the Congress Government is for the welfare of the
Scheduled Castes, Scheduled Tribes, Other Backward Classes, and,
minorities, we can very proudly say that the Congress party has been
implementing the policies for uplifting those peopie who have been socially,
and, educationatly deprived of their rights. The hon. Member wanted this
Bill to be introduced because, in some of the States, it has not been
followed uniformally. Sir, | would speak on two-three aspects of this Bill.
The hon. Member has applied his mind while bringing this Bill. He said
that if a boy or a girl secures marks on the basis of merit, bureaucrats
consider him or for the reserved quota. When they compete in the open
competition, and if they come on merit, when the reservation is introduced,
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they bring those people who come on merit, in the reserved category.
Therefcre, he wants that it should be done separately and reservation
shouid be given on the basis of the people who have applied for the
admission from the reserved category. Sir, there is another grey area which
the hon. Minister has to consider. The SC/ST people, who migrate from
one State to another, do not carry their right of reservation to that State.

That is a judgement of the court. That is depriving millions of Scheduled
Caste, Scheduled Tribe and Other Backward Classes people of their rights
in this country. Sir, if a Scheduled Caste student, who comes from one
State, goes for admission in another State, he is not entitled to reservation.
By that what happens, Sir. if such people want, the relevant authority, the
social Welfare Department do not give them the certificate. You might be
settled there 30 years back or 40 years back, but they are not giving you
the certificate stating that is a judgement of the court. There are various
other areas where these people, who are migrants, are being deprived of
their rights. Even while implementing the social welfare schemes, those
people are not being given their rights. Therefore, Sir, to cover that aspect,
Section 6 of the Bill, 'Eligibility of Children of Migrant Labour for Admission’
has also been given in the Bill by the hon. Member. Then, Sir, eligibility to
file an affidavit or certificate, which is the main theme of the Bill which he
has brought, | think, the hon. Minister will agree with that because he has
been championing the cause of the SCs/STs, Backward Classes and the
minorities throughout his career as Chief Minister of Madhya Pradesh and
as a Central Minister. | think, this is going to serve the people who could
not get their right to education at the lower level in the educational institutions
and also in the colleges, whichever courses are being run. Sir, | will go
one step further — jt may be a matter of debate — by saying that the
reservation should be given even in judiciary also. Why not the Government
consider giving training to the competent people and bringing them at par
with the people who have been competing them in various other fields in
the society? Therefore, Sir, | support this Bill moved by hon. Shri Gavaiji.

And, Sir, if it is implemented uniformally, the UPA Government's dream of
helping the poor and the downtrodden, especially the SCs, STs, Backward
Classes and minorities, will be fulfilled. Thank you.

ot T 1y Wfa (SWRY) : Ivevfa Aoy, # ol vedt 7oA s firx
A ARG T Wiew F safey quiE 7 9 € e D ame w i s im
e &1 s €, S 6 A R gaae ot W @ 4 T v faa e @l
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ST g, Fifh TS NS T w1 91, Y H1 &1 srerie | g st § guim
%< A Bies foa, "Reservation can't be given in the super speciality courses
in the medical sciences." Iya«fa sit, | @ T o1 fF A 1T 3 TF TWF O
7% Aes faa ¥ i gad e g3 4 § f% sifiew spsn oF@R, who was known
to be one of the best Supreme Court judges, =M 3794 oz # @& dce
femafs

"that the weaker sections of this country, particularly the Scheduled
Castes and the Scheduled Tribes, they have got a fundamental right in the
governance of the country.”

T o & 6 g w18 & S 3 & Store o W@ ¥ o S g soniz €, 5
SR R 1 F oE Y ot 3R ww o w1 W ¥ ) TS 99-9Y U g6 F R, 579
faet =) @7 F1 <0 43 T R, 9% 9% ® 6 wan wfaum 3 sga aR wEdE E to
bring the weaker sections of the society at par with other people 3R 3a®%
forg <t v Sfas werica @ & g § a8 e o1 8 foen @ R | fross =
foror o, fasdt WRR o off St & el o Soft werm 6t Yoreget S| W =t
A @ ot 130 7 ot F Fdea v o e ot o dfaum 61 wae 61 3 @ sad
-1 Tee] Ed Tl § | v vee] ¥, Forad = T @ i We, the people of
India, 59 &0 =it 3 vae faaan 8, we all people, 39 =@ & yes, we will
provide Justice—social, economic and political. ¥, g HIfE sifea =1
T Wew 3 37 faw i 51 foran @ 1| wen g0 vee }, < s ez §, to give
the entire nation that is the equal opportunity and status. 3iR & o€ =i,
Torwen 3 forer & Soorm +é o @, & Swen1 Sooia & =g, e & o
we §, that is the fratemity assuring the dignity of the individual 3T&Tafa
wEIE, 73 e & o Rt safam w1 fefd o oo v @ 9 @ Wt 82 Even
thgse who are uneducated, g7 T 15 v § w5d ¥ f% 3w, g, g8 famn
Tg-foa §, AR SR W e R S TSI A sR et A @ e R
this is not a dignified address to the gentlemen concerned 3 zafen, st
Tt <fist weareen # & 7 €, g3 v € £ that they are the basics. T0& a1/
AfE 70 st iR fe2m 3 Wi, <) fop fa =) =i oife siism e i H &
¢ &, STavfa w9eE, & 3@ @ o i anfewa 46 Ft o FE T ¥ it imposes

a duty on the State to promote with special‘care the educational interests, .
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in particular, the Scheduled Castes and Scheduled Tribes and shall protect
them from social injustice also q3 e & & This is also a very important
and vital provision of the Constitution which has to be compiled with and
the onus of the responsibility lies on every successive Government, whether

it is the State Government or the Central Government W& iR it Tyl
anféswa € Article 15(4) of the Constitution which also empowers the State-
to make special provisions for the socially and educational advancement
of the Scheduled Castes and the Scheduled Tribes. T3 & ® f&F @@ e
A AT S S T I T v s s aasw@ §
overall development of the country. afe 38 t& AR §=RM T T, If they
remain illiterate and if they can't advance, if they can't come at par with.
.otfer people, T3 =&t wran fa form Ao & o o w weatq w1 o 9
® ¥, 3698 79 St wrraE 26 ) Tafee 3w S e A &1 Sfgs aare €, # @
orer |1 SR ST ST AT | STST STRETVT Y S §

HRIGY, SC/ST & fag smew fruffia fw=n man 1 onvit 525 & sw@ 78aY, OBCs
1 oft 30 include e T, Sfer T 4 fieet s0-s5asi f SRA wgm g
SR St 7 791 SifEr @ 1 g o € i QA @ Sga- 3t A #, R
T I AR W @ A both are justified. SC&ST and the OBC people feel
& so =@ & 7y 3R gun few s e @7 fwan o1 percentage of quota,
reservation in services, 9% 15 Y2 3R W W 142, 34 91g 27 W OBCs
# forg, =% o1 v & =16t fae | OBCs & ferg it st o1 & &ifees SC/ST w1
3z e AW T T o, =E I e QU TE g R SR enfEe 8 U e A
IV A WFATAIANTEE, AfFFamPE WA TR @ am
Sit i Tr-argfaa sifa & & 156 ale A S f-srgfaa ot & &, they are also
justified in saying f& snfeEr fisdym S 10 911 & foe w@ T 91, 20 wrE @ fog
|E 4, AT 30 IS, 40 Wiel, STGL F9 I T ? 379 gfemio & afg a9 @i
T they are justified. & ¥t "raw § fr anfar =% frardym w9 a6 w@mm? sorcafeEt
% T WY injustice g1 ¥, A wfedi aw % Radww st @ R e ¥ fw
both sections of the society are justified in their argument. But there is a
communication gap. THTAT aiga 31591 8 fiF TR ot 30 T 9ed Y, TN
Tt gt ot 9gdt %Y, they all should sit across the table and find out an
amicable solution. STfER AR A 79 sCd] 9 T8l & ST GFa | 9@ 7 &
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TG A TN 9§ 5gd g I | AfFA 9 9w o wdt ® fF e fag
s an] g1 &, 3fE ! fireren =€t ¥ i 3 at par & o €, 7 v
waF e fierd 8, @ fe anfiad Redve = 7133 =0 g2 3% <1ga € ticklish
waTe & | R T € o Wi oo <6l @ S 72-w8 A €, SR & w« ey
faar T @ s9ET /D solution fFTFHa g &)

IqgTafa HeieE, ¥ TR+ W Hefyd T 9T Sie = ) 9ga S5t 8
afg oA # W9-9149 ¥4 residential schools WaEe T W& to all the SC/ST
boys and girls who are capable of going to school. 3% o it =3 T
residential schools & ferg s ¥, 7% fore ¥7 %% 5= ¥ fi yes, they will
compete with others. Reservation in services could be banned for these
boys and girls. 7€ fawfaen afs ¥a gEwL A woe 7% fedmm st et ae o
TP TETE g < wewar € SfE 9% ara wit € =ifeg, S/ S @it ) at par
o ws, S fodvm & wen § 1 safog g s @ £ et F e 33
R & foan iR 3 @ ¥, sua woirg afe & fagn densit F s wrain d sk gw
TEe H O g 3 B

FravTefa wEreE, # 1A Tad e ) 3 e S fag v o e
T # UPA SR Y Y wwame 21 =mean % 1 vt ot Hifean & wveaw & en ovm
T %5 i3 7o o fodvm wR = fag Sfade 3 faeata fear &) 9% aga o=
proposal ¥, @i # 3w irgen wimear § & there must be a penal clause also
in the Reservation Act. Otherwise, it will not be meaningful. & zrma ¥ f
g e 1 S et a1 €, st WA 14 F 9 penal clause @, s vl
= %€l 38H insert % W =g F=H &AM This Bill is for a noble cause. |

appreciate and support it. It is for the wisdom of the Government. Thank
you.

MR: DEPUTY CHAIRMAN: | propose that Mr. V. Narayanasamy to
take the Chair. If the House so permits, | will request Mr. Narayanasamy
to take the Chair.

SOME HON'BLE MEMBERS: Yes.
[THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY) in the Chair]
SHRI C. PERUMAL (Tamil Nadu): Sir, | rise to support the Bill. Provision
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of reservation for admission in various courses is a very important issue.
There is competition is very aspect of {ife, especially with the opening up
of the economy. Global players have entered into the country. Education
is one of the basic fundamentals of the society. Education cannot be
denied to any section of the society. Now that the Constitution has been
amended to provide that education shall be a fundamental right, it is another
matter that only primary education has been made a fundamental right.
For centuries together, Scheduled Castes and Scheduled Tribes have been
oppressed. Now it is time that they got their due share in the society.

In the open economy, only the best can survive and the average and
mediocre students will have no place in the nation-building activities.
Therefore, it becomes the duty of the Government to provide best and quality
education to students, especially belonging to the Scheduled Castes,
Scheduled Tribes and other socially and educational backward classes.
But how can the Government do this? The Government has to reserve seats
in educational institutions, including higher educational, technical and
professional institutions, for these downtrodden sections of the society. But
a limit has been imposed by the Court that not more than 50 per cent of
seats can be reserved for all categories put together. Sir, in our country,
Scheduled Castes, Scheduled Tribes and Other Backward Classes account
for more than 70 per cent of our population. Therefore, the percentage of
reservation is not sufficient. Sir, the percentage of reservation should be in
proportion to their percentage of population in the country. In this connection,
| am proud to inform the House that under the dynamic leadership of Tamil
Nadu Chief Minister, hon. Puratchi Thalaivi, in Tamil Nadu, reservation has
been made up to 69 per cent. Time and again, we have been demanding
that the reservation law should be given Constitutional protection. Moreover,
at present, there is no legislation for making reservations either in services
or in educational institutions. It is done through executive orders only.
Unless a law is brought forward, protection cannot be there. Hence, | take
this opportunity to demand that a law should be enacted for making
reservations in admission for SCs, STs and Other Backward Classes in
educational institutions. The Central Government should give liberal
assistance to States for construction of pucca buildings of schools and
higher educational institutions. The Central Government should give
assistance for providing free books, stationery items etc. to the backward
classes. In fact, | demand that the Government should amend the
Constitution to provide for free and compulsory education up to higher
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secondary for all sections of the society and free technical and professional
education to students belonging to the backward classes. Education should
be of global standard in professional institutions so that our students can
be made competitive to meet any challenge from foreign students.

Sir, | conclude by saying that the Government should implement the
following:

(i) to bring alaw to provide for reservation in services and educationai
institutions for SCs, STs and Other Backward Classes and to
remove the creamy layer aspect in Other Backward Classes.

(i) toamend the Constitution for making free and compulsory education
up to higher secondary as a fundamental right.

(i) to give a Constitutional protection to the reservation faw. Thank
you, Sir.

SHRI R. SHUNMUGASUNDARAM (Tamil Nadu): Sir, | thank you for
permitting me to share my views with the House on a very, very important
Bill. | thank the hon. Member, Shri Gavai, for bringing this Bill for discussion
before this august body.

Sir, not far off, a couple of weeks back, Mr. Gavai had moved ancther
Bill asking for reservation in the private sector, and | had an opportunity to
address the issue at that time also. On the similar lines, this Bill is a Bill
which is absolutely necessary in the circumstances prevailing today.

This Bill seeks reservation in all educational institutions. Some of
the educational institutions claim that they are institutions of excellence
and they are giving higher education only on merits. They should be told in
clear terms that they belong to this country; they enjoy the fruits of the
hard work done by the farmers, labourers and other workers of this country;
they have to respect the feelings of the people belonging to this country;
and they should admit and educate those unprivileged people who have
not got any opportunity otherwise to come up in life.

Sir, | hail from Tamil Nadu which has a history of reservation. The history
of reservation in Tamil Nadu dates back to the last century. The firstMadras.
Revenue Board Order was introduced in the year 1851 and some
instructions, by way of a Board Order, were given in the year 1851. These
are all materials placed before the Mandal Commission for its analysis.
The Madras Revenue Board had instructed the District Collectors to restrict
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the number of entrants in service of certain communities and, particularly,
the Brahmin communities were restricted because of the prevailing statistics
at that time. It was found that the male literacy rate among the Tamil
- Barhmins, at that time, was 73.6 per cent as against the other
communities, particularly, Vellalars, who are supposed to be the other
forward class community. Their percentage was only 6.9. The literacy in
English among the Tamil Brahmins was nearly 18 per centand it was less
than 0.1 per cent among others. These were the statistics. This was the
basis on which some Collector had recommended that there must be
proportional representation to the persons belonging to other communities.
Therefore, non-Brahmins alliance started the South Indian Liberal Federation
which later became the Justice Party in 1916. This is the history.

When the Justice Party came to power in the Madras Presidency in
1921, they brought the Communal GO and that GO was followed up to
1947. On the basis of that Communal GO, out of 12 posts, non-Brahmin
Hindus were given 5 posts, Brahmins were given 2 posts, Muslims were
given 2 posts, Anglo-Indians and Christians were given 1 post and the
depressed classes were given one post. This was the proportional
representation that was allowed at thattime in respect of jobs and education.
Then, we gave ourselves the Constitution in 1950. The Communal GO was
challenged in the Madras High Court in the famous Champakam Dorairajan
case on the basis that it was unconstitutional. The case went up to the
Supreme Court and the Supreme Court also held that the Communal GO
was invalid and, therefore, it was struck down. Thereafter, there was a lot
of agitations in the State of Tamil Nadu. The DMK, the Congress Party,
which was ruling in Tamil Nadu under the leadership of Perunthalaivar
Kamaraj, and all others supported the reservation for Backward Classes
and the Scheduled Castes. Pandit Nehru, who was the then Prime Minister,
apprised by all the political leaders and a Constitutional amendment to
article 15, sub-clause (iv) of the Constitution was brought in. This is the
history. Then successive State Governments in Tamil Nadu did not stop
with reservations. They continued with reservations. Then several
Commissiornis for Backward Classes were appointed. The firstamong them
was the A N, Sattanathan Commission which was constituted in the year
1969. In the year 1971, the recommendations of the Sattanathan
Commission were implemented in the State of Tamil Nadu; whereby the
Scheduled Castes and the Scheduled Tribes were given 18 per cent
reservation and the Backward Classes were given 31 per cent reservation
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and 51 per cent was for open competition. Thereafter, in the year 1979, a
certain limit of income was prescribed; Rs. 9,000 annual income was
prescribed as eligibility for classifying a person to be in the list of Backward
Classes. This is the theory of the Creamy Layer, after some time, after a
lot of protests by the people of Tamil Nadu, it was withdrawn in the year,
'1980. Then in 1989, the recommendations of the Mandal Commission
were debated and in August 1990, the recommendations of the Mandal
Commission were accepted by the Central Government. The Central
Government gave 27 per cent reservation to the Other Backward Classes.
At that time, the Tamil Nadu Government in the year 1990, gave 20 per
cent reservation to the Most Backward Classes, thatis, among the Other
Backward Classes, who were till then getting 50 per cent., 20 per c<+*
reservation was given to the Most Backward Classes. The Other Backward
Classes were given only 30 per cent reservation and 20 per cent reservation
was given to the Most Backward classes. On the basis of statistics also,
one per cent was set apart for the Scheduled Tribes. That is the history.
Then in the year 1994, the then Tamil Nadu Government brought in the
Tamil Nadu Act 45 of 94 giving 69 per cent reservation to all the categories
put together. Sir, you are also aware that that was included in the Ninth
Schedule and at that time, | understand, you were also in this House. That
is the history of reservation in Tamil Nadu. Sir, | would like to say that
Tamil'Nadu is the forerunner. Now both the DMK and the ."’ADMK and
also the Congress...(Interruptions)...

SHRI N. JOTHI (Tamil Nadu): Sir, Tamil Nadu is forerunner. There is no
doubt about it. it was done only after Anna ... (Interruptions)...

SHRI G K. VASAN (Tamil Nadu): Sir, | strongly object to it. it was done
when Kamraaj was the Chief Minister.

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): Mr.
Shunmugasundaram, kind!; speak on the Bill. ...(/nterruptions)...

SHRI G.K. VASAN: Sir, he should not talk about leaders who are no
more.

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): Mr. Jothi, when
your turn comes up, you can speak. Mr. Shunmugasundaram, kindly speak
on the Bill. ...(Interruptions)... Let us not make this House a Tamil Nadu
Assembly.
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SHRI R. SHUNMUGASUNDARAM: Sir, | would like to make one
comment on this Bill. In Clause 10 of the Bill, the Explanation says, "The
word "Hindu" shall be construed as including Sikhs, Buddhists or Jains."
Therefore, it rules that out. It is an important point that this Bill reflects
reservations only to the Hindu Scheduled Castes and Scheduled Tribes,
totally omitting those persons who have converted themselves to
Christianity. My point is that those persons also should be included. This
is because the Mandal Commission Report says that the Scheduled Caste
people, on conversion from Hinduism to Christiantiy, go from one yoke to
another yoke. Therefore, their communal background or their status does
not improve. So, Sir, | just wanted to make this point that restricting
reservations to the Scheduled Castes and the Scheduled Tribes belonging
to the Hindu religion alone is not sufficient. Therefore, | request Shri Gavai
to bring an amendment in his Bill to this effect, and | would also urge upon
the hon. Minister to consider extending the benefits to those Scheduled
Caste and Scheduled Tribe people who have converted from Hinduism to
Christianity. Thank you.
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SHRI N. JOTHI: Sir, | support this Bill wholeheartedly and Mr. Gavai has
taken pains to draft this Bill. Had Mr. Gavai taken into consideration of
what is happening in Tamil Nadu, many of the provisions which have been
drafted here, would not have become necessary. He could have taken it as
‘a role model. The reason being, Sir, you have spoken about article 31 of
the Preamble. Article 31(b) in your Bili paves way for bringing enactments
in the Ninth Scheduie. if you look at entry at 257(a), an enactment is-
already there which answers most of the peints in your Bill. 1 will read the
name of the enactment. That enactment is calied, "Tamil Nadu Backward
classes, Scheduled Castes, Scheduled Tribes, reservation of seats in
educational institutions and appointments in posts, in services under the
State Act 1993." This Act provides 68 per ceni reservation both in educational
institutions, as well as, employment opportunities to the Scheduied Casies,
Scheduied Tribes and Other Backward Communities. We are forerunners.
Why should not we keep our coilar up? What is wrong in it? So, that is
~why | said, 'we are the fore-runners.' The reason being, not we, but cur
great forefathers, E.V. Periyar, Thanthai Periyar, the long-bearded man
who tived upto 95 years of age, who propagated all over india, especially
most of the Southern parts of India and has worked for the social ...

SHRI E.M. SUDARSANA NATCHIAPPFAN (Tamil Nadu): He was in Tamil
Nadu Congress Commitice.

SHRI N. JOTHI: He was there earlier and then went away from the
Cq'ngress Party. Don't tell big names. They are all great people. | do not
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~want to go into any controversy because Chairman has already warned
me not to getinto controversies. Thanthai Periyar has done it. Periyar has
been closely followed by our loyal leader Anna, thereafter, Dr. MGR; now
my leader. We havebrought so many social changes. We hardly see any
untouchability in Tamil Nadu. The Chairman knows it very well. We hardly
see any untouchability. There is no class difference in Tamil Nadu. We are
all moving as brothers. And in educational institutions,-Mr. Gavai, you will
be very happy to know that free cycles are being given to the Backward
Community, as well as, the Scheduled Caste and Scheduled Tribe girl
students who reach 11th and 12th standards. Four lakh cycles are being
given to them free of cost. They can take it home. Even after studies they
can keep it for¢hemselves. That is called Amma cycle. Since Amma has
given it, it is called Amma cycle. There is nothing wrong in calling it like
that. So like that, we are doing so much for education, for the poor, so
much for the downtrodden people. You can understand how much
expenditure it will cost to the State Government for giving four lakhs good
running cycles. We are doing it without any financial support from the
Central Government. On free education, a Scheduled Caste and Scheduled
Tribe can do Ph.D. without a naya paisa being spent from his pocket.
Government takes care of his food, education, shelter and other aspects.
We are doing it. Even with regard to employment opportunities, we are
now talking about fifty per cent, twenty per cent etc. We have already
given sixty-nine per cent. Sir, this is because for centuries and centuries
the upper caste people have robbed the opportunities of the downtrodden
people. Equations have now to be made. We are now trying to do that. We
have already done it in Tamil Nadu.

Sir, as far as getting Community Certificates is concerned, the procedure
suggested by Mr. Gavai, is in Clause 9 of the Bill. You have suggested a
particular methodology under Clause 10(1) of the Bill. For your information
I would like to tell you that already a judge from the Supreme Court, Justice
K. Ramaswamy, from Andhra Pradesh, who himself belongs to Scheduled
Caste, in two judgements, one in Madhuri Patil—this case came before
the Bench from Maharashtra—and in Kavereti Giri from Andhra Pradesh,
laid ways and means how such certificates have to be issued. He said
that social status certificates shall be issued by a Committee. And, each
district has to-form a Committee to issue a social status certificate. In
Tamil Nadu we have such Committees. We have, in some districts, two or
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three Committees. We have already prescribed a detailed methodology
for that. If this Bill is accepted, | request the hon. Minister of Human
Resource Development and the hon. Minister of Home Affairs to take note
of these two judgements. These two judgements clearly say how social
status certificates have to be issued. These two judgements were
pronounced in 1994 and 1995.

Coming to another important aspect, | would say that the reservations
are being made for certain deserving people. As we have fake currency
notes, we also have some cases where candidates produce fake social
status certificates to get themselves elected as an MLA or an MP. There
are many such cases. The fake community certificates are not unknown
to the world. | would say that these are all your seats. These seats are all
your seats reserved for SCs/STs. People who don't deserve are taking
away the reserved seats. They are doing it. They are obtaining such
certificates and robbing seats from the eligible people. To avoid that, the'se
two judgements, delivered by Justice K. Ramaswamy, itself paves the
way for prosecution. Those penal provisions can aiso be included, if any
such Bill is thought of by the Central Government. Penal provisions shall
be made. They should be arrested. They should be penalised for a minimum
number of years and, if any person does anything with fake certificates,
he should be punished. This is the suggestion | wish to make.

With these words, | support the Bjil and congratulate Mr. Gavai for
bringing in such a Bill. Thank you.

SHRI JESUDASU SEELAM (Andhra Pradesh): Hon. Vice-Chairman,
Sir, | thank you for giving me this opportunity to put forth my point of view
on this Bill. | rise to support the Bill. | also congratulate and thank hon.
Shri Gavai for drawing the attention of this kon. House to this important
subject. | had expressed my views last weei: on the issue of reservation
for SCs/STs in the private sector. | don't want to repeat those points. |
would like to humbly submit that there are certain things which cannot be
ignored while discussing this positive discrimination or what we call 'the
theory of compensation' as put forward by the Constitutional framers and
Dr. Ambedkar. There is a sincere attempt on the part of the Government,
for the last 50 years, to bring about some change in the social, economic
and educational conditions of these marginalised sections so that they
are at par with the forward communities. But, there is an attitudinal change.
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For instance, | would like to mention a ritual which all of us are familiar
with. Everyday morning we do pooja and offer naivedyam to the God. As
long as the God does not accept, we keep on feeding. For instance, think
that the Cod is eating whatever naivedyam we are offering, then we stop
offering. So, there is an attitude of ‘enough’. And this has, unfortunately,
crept into judgements of various courts. The other day the hon. Minister
was saying that there was Ekalavya phobia and Dronacharya mentality.
That means; if you feel merit, okay. What is merit? Merit is genetically
common to everybody.

It is the educational training, the circumstances and the environment
that make the difference, that makes the different persons meritorious. It
is a'word coined by interested sections to carve out a niche for them, to
carve out a place of respect in a society. Itis no more than a mockery. if it
is really the case of merit, what is the status of PSCs. If the meritorious
are supposed to be empanelled, what is the status of PSCs? So, | don't
want to get into the debate on 'merit'.

Now, | come to attitude of the bureaucracy. Some judgements, which
are little adverse to the weaker sections, have been given effect to
immediately. As the hon. Member said, there are two types of judgements.
One is the judgement cited in the Bili, about super specialities; and the
other is Justice Krishna Ayyer's judgement. The judgements, which are
favourable to the Scheduled Castes, the Scheduled Tribes and the OBCs,
are not implemented. But if it is an adverse judgement, it is immediately
implemented and made into a dictum so that you can do a lot of damage
to these people.

Secondly, the scheduled castes, the scheduled tribes and the OBCs
do not need mercy, do not need any reservation. They need empowerment.
Prepare them sincerely for competing in all the aspects of life and bring
them at par with others. There are laws, there are regulations that the
amount to be spent on the development should be in proportion to their
population. The Scheduled Castes and the Scheduled Tribes, put together,
constitute 25 per cent of the population in this country. You are supposed
to spend Rs. 25 per hundred rupees on their 8évelopment.1f you look at
the successive Governments, both at the.@entse and the States, only six
per cent is earmarked for their development. while only four per cent is
spent. We don't want to keep on asking, But there is lack of sincerity in
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implementation. There is a gap between what you say and what you do.
This tokenism and talkism is becoming too much evident for the last
7-8 years. It has been so much evident that people have started taking to
other means. Ninety per cent of the young boys, who are highly qualified,
are unfortunately finding place in the dalams of naxalites in Andhra Pradesh.
So, you should understand, Sir, we do not want reservation. Reservation
is a stigma. But you have to create the opportunities of access to education,
access to other means so that they are also able to come at par with
others. Forinstance, the court said, "There should not be any reservation'.
We don't mind. But | would like to request the Government to run special
- colleges for the Scheduled Castes, the Scheduled Tribes, the OBCs people
may be trained in super specialities. You train them. You run courses
exclusively for them. We don't want reservation. Then see their functioning.
There has been a demand that there should not be reservation in certain
areas. So many explanations were given in this regard. When you-can
create other regiments on the caste basis, create a dalif regiment. Give
them an opportunity to fight the wars; and, then, assess their merit. On
the one hand, you are not giving them equal opportunities; on the other
hand, you are denying reservation. Either the Government should undo
this mismatch or should give them reservation. | would like to remind you,
Babu Jagjivan was once asked, "How long do you want to continue this
caste-based reservation?" He said, "As long as you discriminate people
with caste intentions, this has to continue.”" We don't want reservations
forever. But fifty-seven years have passed, what has been the effort, what
has been the sincerity, what has been the commitment? You prepare
them, give them quality educaton, provide access to all the opportunity;
then there is a justification in not demanding this Bill. '

The second point which | would like to mention and which some hon.
Members have also raised is that the Dalit Christians should also be
considered for reservation.

Another point which was mentioned was about false certificates. |
just want to spend one minute on this. Sir, you have extended the benefit
of reservation to the converts from Buddhism, to those who live in the
Northern parts of the country and have converted to Sikhism, and those
who live in the Western parts and have converted to Buddhism. Whatis
wrong with the people living in the Southern region? You are discriminating -
against them. They are Dalits, and they have embraced Christianity, so,
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you are discriminating against them. There is a discriminatory attitude.
When you could extend it to other converts, you could have done the
same for converted Christians alsc.

Secondly, the normal explanation given is that when you change
over to Chiristianity your social disability vanishes. Sir, in practice, itis not
the case. | can tell you a number of incidents of atrocities committed on
Dalits. There is the famous case of Tsundur where Dalits were killed. Their
names were: Peter, Jackob and others. They were Dalit Christians. Sir,
the second most heinous crime is that of massacre of some 25 Dalits.
They were put in gunny bags and thrown into the river. These incidents
took place at Tsundur and Karamchedu in Andhra Pradesh. Their names
were: Peter, Jackob, Johnson etc. They were Dalit Christians. This
discrimination continues even after they change over to the other religion.
So, Sir, this is the point on which | would like to draw your kind attention.
This is a highly justified demand of the Dalit Christians.

The third point is this. You are denying fundamental rights to them. A
person, irrespective of any religion, has the Fundamental Right to practice
or profess any religion in this country. Just because somebody is professing
Christianity, he/she is denied the benefit of the status of a Dalit. On three

grounds we should consider extending the benefits to Dalit Christians as
well.

Finally, | come to the point of giving false certificates of Caste. Sir, |
would iike to remind this august House that untouchability was the sole
criteria to give reservation. There has been an age-old discrimination against
Dalits on the basis of social, economic, political, cultural grounds. So,
this should be the criterion. Though there are so many Castes which do
not belong to category of untouchability, but they have also been included
in the list of the Scheduled Castes and the Scheduled Tribes. The
Parliament, while enacting, while considering the reports, should take this
into cognisance. Those who have submitted false certifigates should be
dealt with. In the Government Bill, which the DoPT is planning to bring, the
Penalty clause or the Aarakshan Adalat, that clause has to be included. In
the past, the Welfare Ministry had consuited the Experts. They had
discussions with the Dalit leaders and prepared a Bill to extend job
reservation for them in the Government. But unfortunately, those provisions
are seemingiy missing in the proposed Bill being brought out by DoPT,
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and concurred by the Cabinet. Those provisions are very vital. Sir, you
cannot just cut the shoots leaving the roots. You have to attack the root
cause of the problem at the ground level, so that there is, what is called,
the transformation within the community.

The last but not the least point is that the Dalit Community, the
Scheduled Caste Community and the Backward Class community, have
to be really sensitised to the realities of life. They should be told that "You
have to work hard. You have to.emulate the other communities. You have
to imitate them. You have to follow the ideals set by the successful people.
You need not go on asking for facilities.' That should be done because
they have also to realise the social transformation happening around them.
The Government is very keen about that. The Government will take care of
all the demands. With these words, | thank you once again. Thank you
very much.

il G W : STHWTEAY HEd, T HISTuid TTaE WIes &1 9gd STt w1 §, 9
Sit faer @me ® to provide for reservation for admission in all courses of study,
higher education and medical higher education, & 55 feret st w@we FTW €
HEICY, STl TR 3 & 3ieT o feaf €, ved @ ai el ey 9, s %%
S11e FrEiem ot 3R sue el st @ @ @, S fred 5-10 el & st
TR 9 1 it Rz H private institutions 1 st FIAS 9@ FT permission &
| 37t S oft FEEE ok it 1 R wienie o €, MR | ot AfEy i w9
A wi=ife oma €, 91e 9% @i @1 fee structure & administration & 3k @rEt
Sl postgraduation courses & MD 2, 3ue 37t fisrder 1t W, T srovfe am
T11E N AQ @ A WS wga v et &, o 30 W oA frodvm e fe, SR
aga T At ¥ 1 % sheoia ol fdw S, St g favm @ W € 9w
wem fF wwe ¥ gg fmrdym a1 =few ) gur ggrag | ved 15 e Afewe
HIA 9, 1 150 Afewmer wre &, Tt wew A il wras ff § shwwed
AMEE FHIAS 9 A R o I TR | T A PR S Svem-sven
wrorfe o &, 37 SC 3 ST & it & fag =i ferderm =1 gran & 1. 3ok &y
3 FTee T ot 7 21 S € ST @ Deemed Universities it 31 @ &, sa&t
it ¥ s ¥ @ €, WA girafdde +it s @ ) < St i dfewa =t
A &, T T SreriTE Y oo @ wga Werw T @ W 1 safee @ awR
1 39 3R g/ 3 e | @ B2 ¥ admission T WS v fadar-siaqan
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Tk STl 1 2, 309 ver ot e € uret ¥ 159 e @ st e dawm g =ifen)
TR fee structure T S T FEN 9, Hig, aAfFT SC 3R ST 1 =T
frorder 2 € g2, S ot wrsde S ¥, 3R e a T sae wi F e
a9 el ) TS S 93 1 T ot A 9an ¥, 3t e 2w o e v H
TS F1 status 3731 B T ¥, BH ! Sl W € TR oy 3o w=dt @ 5o
W efferg 3k s fardem @ anuR o e | arad & Afswe @ e i
HIdS & o wga Wi ¥ 1 U vE Wi 91 ogd & A facilities sga 9 €1
T gfe | afg g THR & WE | HIE act 3w, & 367 T @il o) giaw firdwii |
Fee structure it feurss &7 =ifgn | o1t 9 TR Weroe ® Afsera 1849 @
Fee structure R aen Kl gl ¥ 112 & STRT-31e0T a7 STerded & i s g
SC/ST iR i qa & el o) agd gfaw & W@t & | a7 facilities w18 &
afe e v o, od @ 1w e @ # ol ame @ fdw wEm s

The VICE-CHAIRMAN (SHRI! V. NARAYANASAMY): Mr. Meghe, you
have to speak on the Bill. You are not speaking on the Bill.

ﬁtmlﬂﬁ:mmﬁmaﬁaﬁﬂféﬁﬁ%ﬁmﬁm%%m
# 378 g w€m 5 3ren $vF e o ¥ 1ee, 9 9% fae ot amd, ot wét
=t # i T R 0 SR |

SHRI PENUMALLI MADHU (Andhra Pradesh): Mr. Vice-Chairman, Sir,
I stand to support this Bill, moved by our respected Gavai Sahibji. In the
present day context, this Bill has got much importance. | do nof want to
go into the other aspects of the Bill. | want to bring to the notice of the
House only important aspects of this Bill. Four years back, one business
school was inaugurated by the Prime Minister of India. This school is

“under the Chairmanship of a Chief Minister. In this business school in

Hyderabad, the reservation policy is not implemented. When once this
business school has not provided any reservation, a number of private
institutions all over the State very daringly came forward not to implement
the reservation policy. By notimplementing the reservation policy, the very
spirit of our Constitutional directives, the spirit of our Constitution, is blatantly
violated. Sir, even after 56-57 years of Independence, the tribals and
Scheduled Castes are very much deprived. We have seen 1960's; we have
seen 1970's. Today the situation is quite different from what it was in
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1960s and in 1970s. In 1960s, in 197Cs or in 1980s, neither was any Chief
Minister nor was any other person who was heading a Ministry dare
enough to inaugurate an institution wherein reservations are not provided.
Now, the situation is that after 56 years of Independence, in an institution,
a business school at Hyderabad, where the admission fees is Rs. 15-16
lakhs, not even one Scheduled Caste or Scheduied Tribe student is enrolied.
...(Interruptions)... This private institution, which was inaugurated by the
Chief Minister and the Prime Minister, is not impiementing the reservation
policy...(Interruptions)...My point is, when once such institutions are
encouraged, the spirit of our Constitution cannot be implemented. In the
earlier days, we had not seen such judgements. But, in the recent pericd,
such judgements are coming that reservations need not be provided in
such and such institutions. What | would like to bring to the notice of this
House is, in the present context, the reservation policy should be strictly
implemented in all educaticnal institutions, including the private
institutions...(Interruptions)... This Bill brought forward by Mr. Gavai is a
welcome step in that direction...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): One minute
please... (Interruptions)...

AN HON. MEMBER: The hon. Members from the other side are not
interested...(/nterruptions)...

SHRI 8.8. AHLUWALIA: Sir, one of our speakers, 8hri Ram Nath Kovmd
has already given his deliberations. Whatever he wanted to say on this
Bill, he has said, and our. Members are present here.
...(Interruptions)... Today is Friday...(Interruptions)...

THE VICE-CHAIRMAN (SHR! V. NARAYANASAMY): Nc argument,
please ...(/nterruptions)...No argument. ...(Interruptions)...

Hon. Member can continue. ...(Interruptions)... No argument,
please...(Interruptions)...

SHRI S.S. AHLUWALIA: Sir, when the Members from that side are
interrupting, I would like to put one question. My iearned friend is speaking
about the reservation in a business school at Hyderabad. | am not aware
of that school. But while giving his reply, | would request the hon. Minister,
Arjun Singhiji, to give this information to this House as to which are the
private schools where reservations are provided, whether itis a business
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school or any other school, or, any missionary school, a private or a
public school. | would like to know whether reservation is provided in
these schools or not. Please inform the House in this regard.

SHRIN. JOTHI:*

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): No, no, he was
asking a general question ...(Interruptions)... Mr. Madhu, please continue
speaking...(/nterruptions)... Please, don't see the interruption, continue
speaking.

SHRI PENUMALLI MADHU: Sir, | am here to support the Bill. With
these words...(Interruptions)...

SHRI JAIRAM RAMESH:*

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): Mr. Jairam
Ramesh, kindly take your seat...(/nterruptions)... Mr. Madhu, please
continue speaking...(/nterruptions)...

SHRI S.S AHLUWALIA:*

MR. VICE-CHAIRMAN: (SHRI V. NARAYANASAMY): Now, it is a
Member's right to remain in the House or lieave, Mr.
Ahluwalia...(/nterruptions)... Now, Mr. Madhu vyou can
speak...(/nterruptions)... The interruptions will not go on
record...(Interruptions)... :

SHRI PENUMALLI MADHU: In a number of places, whether in
Government or private colleges...

MR. VICE-CHAIRMAN (SHRI V. NARAYANASAMY): Mr. Madhu, are
you concluding now?

SHRI PENUMALLI MADHU: Yes, Sir. They are not being implemented
either in Government or private colleges in a number of places. In this
context, this Bill is of much importance and | support the Bill. Thank you,
Sir.

gitereft s 3t STATE (TSTRYT) : YA, STIEAUig ITANTEHY Hees, s 3
73 w0 fae W e w1 W e weeg, | off sewme e area S s @
SR 5o FTA gL 4T ot § R 39 fad 1 gwefa w%h €
*Not recorded.
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ITQTEAY JR1SY, T o ware @ Q@ =il @ for e man € < anfewrer 9
foren @ dfaa @ &1 o ot 37 =) wfaa faen & fisa o @ &, afwT w5 dm
Tawd ¥ 5 & o1 aga 99 9 Y ¥, =g it € e ¥ e, e ue it
oM &, U € uF a1 a=a1 Aifewe s § W@ Y dawm wife |
VIE 37 7@ TUC SYF | I 19 A e, O HH Y, € TR TUe ey F waw
¢ ¥ 1 380 ww 5 wee i, sha wwede ¥ ST ang 3 e A A 50 sem #Y fieiw
T wahat €1 AN FE, UETR, B T Y TE U EE |

¥ gt € i e ol e @ g A o 9 (R € it ore as e
=it arg & | RIS, T ToTeT o STt ® O TR w1 e A & o F G g
, = g ¢, Sife riv et Ot ik safoe 3w v w1 Aoy Tt et | e
foen A & Wit il & foag st sawEs § faom 3= & fog 2t =
siior | fadreent srgfaa snfa =t & fag stfard ¥ =ifs 371 1 sufkea @ vimm
AT T 1A o797 furil o o | g ot A afaa @ ¥ 1S ot o s
1 stfusR & firet @ ¥

wereE, A0 wrE g fame i S @ Tl ol ¥ 7 3w sy wga @
A SR g ¥, TafeTT o T ol @ ot 1 dre Y welt- wifa aege 3§ s
Tt S 1 e el @ fag <l ® e 7 493 @ ¥ &l faw & Hew w1 vewra
¥ 3ufE e Ser e @ waed/amed o & s ) srfiir @t faen, Ssiffor
1 forem, 3R Smdwoume, ST/ smdeuse ¥ fordva & afs s gfam Y el @
vZ@h g3 & e & o @ o1 guemedl ) g@ w ua |

HARE, 9% FEl-1-Hd! e w1 e ¥ o aga ¥ A w9 aga € weiR,
B SR ST TER TR R ¢ 1 A A T D e, favmmd wa s nd a v
et § o T it = SR fagn o s fan e 8, Sefit & e e s 3,
2w gl Y ST, aga oo e R, dra |, W wE A waw 0 4w
wr dred ¥ e T e o T ¥ AfE T ool e wie wma
T s & wifttare St IR-98 TR, wE-92 Wi, T8 <, et
TNHELE ¥ 1T | A e sl e 7 1 sum E, 96w, T gt
TR A 9 ot ¥ 1t oIk fasreht Y auer A 9 <fem sl Tl iR ¥
Afer guira =t 7 ¥ fr snfkara / 3 wmit @ gon 31 7 e oot foan g -
3R 1 Sfirerl @ wfad v, R o ft g =y ) sefeg 3 faan
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# 31 FT & <5 W farean 3 aga € ifrard sk sevaw ¥ w6ifE 1931 9%
srggfaa snfa i ) et 3 s 2 ofR 928 WA w il fuen o 3
1§ tfurr Tl a1, Fore oo wea ¥ ot g8 WA ) o e v St F e
T3 @ 9 € Wi Hegw St €, 9 gon ATt & 3R ST SyeR) FESIR T
&1 et foran get we ot §, AR anaw 78 €)1 W 9 73 we w5t 3w F anar
A 7 &1 9% Q Sndd, T F 10 ngHt AS @& odk 10 swgfEEl F e w4, w9
1 12 =R, AE YR T2 i o o verd & 1 g feeer o €, 9 ue e
1 Afra ¥ srF) T A F I Fars;, 3Q HeNE Ha waig, U fage s,
S &R g o, 3§ 97 HE-Rel, 218 e G A1 1 T QA T 98 H A
T2 Ak ¥ 13 SIS 3 o qwEl v A, A A9 o wvreR o e F e
= feran | s oo o ormer A i | e | oo o fagrt A wA il wA §
T2 ST 3 v ¥ 1 gafere faey s & fere St € st @, et e g emw
IS U ¥ HIE T W 3T R AR TN, A TR, A O s w1 ad
FR R A9 S/ w0 B o el € 4 9 T \e ), FE T 9w e
19 T At 11952 F 57 99, 72 9% S 3T 9 Awfai fred, AR
72 % A% 741 § 7412 YW FA 1 713, Faur, wfaur sest w1 wnst § wmn
39 g WFE SEeE et 4, 31 1w e s o an o faeafareat 4 st os
T Asf-wai wE ¥, 319 TRt Wi, St witem, wifw 75 TeRcErdt S e
Foagm 111 woIR weard i forvafaenera € s wles €, ford ot S faai w@it €, s
s, feet el T Y A ST T SrRRTrae fafeaf it et serd et o A
FU FI TS 796 FEl FE? T ARard § e o wedt € e g wd
g, iR e wY 9wl @) A 9% e 9red § 6 wnita gursEsh st asha v,
fo=2n st Siaaen & g #5133 wfaew afgensl =1 Argw fea iR 39 g
= ea firt Tt witend, o avs ste T St eil-wft e s &g
311 AT WY vpfterd e )

&9 St I sa Wy vrfterd fon @ ¥ ) safee ¥ s e s @ B wga
W& ¥

ITETEE HEIEd, ¥ wga 999 T W 9w 9g0 %9 ¢, 59! §ga faan
g gu, S A0 sieen Ft e €, foae) #7 o) el F o fean §, VoS
W AR Aeqee Zrge & wl o Faen deaeit # Searr 3 aiga W &, et
¥ oft T SR 3 g sl ¥ it Ieges Fre o Isges v w i wfewns
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W1 St STRETON &1 EA SEQ ¥ 1 qR e & 5 o TR AW F HE e W 9
g ? o 30 ae@ & Ft &6, S e sifuerd 9 3ik faan @ afea wmy ¥, =
T GHHY AR T 2 % 1 3 3Ee Ty veaae e, 3799 ARy
TyEST AT fde St & oft e weh s TR ane faremm e @it
e, S T A & TR &, e ot wrae w0 sl vy=iare e gu swiie
FE R < 13 AR @, 30 92 & oi fodr @ @ gu e Wi S e R e
F1 FfEH | SThg FTSTHT A TH < | 7a1E )

SHRI E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | support
this Bill.

SHRI R.S. GAVAI Sir, | welcome the hon. Member for putting forth his
comments. But, unless the debate is replied to by the hon. Minister, it will
be incomplete, and, probably, the fate of this non-official Bill may be carried
on. Though | welcome the hon. Member's speech, | think, a caution should
be taken so that reply can come from the hon. Minister and the debate is
completed. That is my request.

'THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): | cannot cut short
the discussion when the hon. Members want to speak on the subject
because they have the right to speak. Let us see how to adjust the time.

SHRI R.S. GAVALI Of course, Sir. But, | would like to seek your
protection. If the hon. Members want to speak on the debate, they can do
so. Sir, the Sessich is going to be concluded on 23r4 December. | don't -
know whether it will be possible to provide this relaxation to the Scheduled
Castes and the Scheduled Tribes or not, but if it is assured that the Bill
will continue and the hon. Minister will reply in the next Session, then, |
have no difficulty.

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): Mr. Gavai, let me
give a clarification to you. As far as a Private Member Bill is concerned, if
the debate is not concluded and the Bill is not completed on the same
day, it wili be carried on to the next Session. That is a rule. Therefore, it
will continue in the next Session.

SHRI R.S. GAVAI: Thank you, Sir.

SHRI E.M. SUDARSANA NATCHIAPPAN: Sir, | support this Bill piloted
by our senior Member, Shri R.S. Gavai. This particular Bill gives a new
light on the basis of the judgement of the Supreme Court, and regarding
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this particular situation, where the SC/ST people should be given
opportunities in the institutions and also in jobs of excellence. Sir, in 1951,
as Mr. Shunmugasundaram has already said about the first Constitution
Amendment, this was made by Shri Kamraj, the then Chief Minister of
Tamil Nadu. He came across a judgement of the High Court in a case of
Champakam Dorairaj versus State of Tamii Nadu. In that case, the High
Court held that the communal reservation, which was prevaiiing in
Tamil Nadu for many years, was constitutional. Subsequently, it was not
accepted by the Supreme Court. Since the new provision of the Constitution,
which was promulgated from 1950, has not supported this particular
provision, the first Constitution Amendment was brought forward by Pandit
Jawaharlal Nehru and it was given a new impetus for the backward and
socially-oppressed community, SC/ST, by giving a special explanation in
the articie 15 as new ciause 4.

- In this, it is clearly given that nothing in this Article, or, in Clause 2 of
Article 29 shall prevent the State from making any special provision for the
advancement of any socially and educationally backward classes of
citizens, or, for the Scheduled Castes and Scheduled Tribes. This is a
very important Article. Lakhs of pecple were benefited by this particular
provision, which was made by Pandit Jawaharlal Nehru.

Subsequently, Sir, this was followed by all the State Governments and
also the institutions. Huge funds were allotted for promoting the institutions
of excellence But some institutions were escaping from the eyes of the
Government, and, even the indian Institute of Technology, Master Degree
Institutions, and, other institutions were nct following the reservation policy.
| can very well say that the Indian Institute of Technology, Chennai is a
world-famous institute, but there is no reservation for such people. We
are not asking that reservation shouid be given for 40 per cent mark hoider.
There are persons belonging to Scheduled Castes and Scheduled Tribes
who have got very good marks, say, 90 per cent, 98 per cent marks and,
they have succeeded in the entrance examination. But, even then, they
were not given the permission for reservation in the Inidan Institute of
Technology. But what happens, Sir? Two days before, one of the hon.
Ministers said that we need a lot of provisions for human resource
development so that we can meet the international obligation of research
and development. We have trained and developed a lot of people throuat:
inctian Institute of Technology, other institutions of excellerice throughout
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India, and, we have exported the brain to the foreign countries. They got
our exceilent people, they got patents, they earned the money, and, they
developed their own countries, but we have developed them by the tax-
payers' money; tax-payers include the people fromScheduled Castes,
Scheduied Tribes, and Other Backward Classes who are also paying tax
to the Government. Therefore, this provision should be applicable to every
institution, whether it is minority institution, whether it is a majority
institution, or, whether the Government governs it. Sir, | can quote another
latest instance and that is alsc from the State of Tamil Nadu. There was a
G.O. issued by the Government of Tamil Nadu in 2003 telling that the
minority institutions should also have the reservation policy. The Association
of Minority Institutions challenged that, and, it came up to the level of the
Supreme Court. But, we were told-Mr. Jothi can clarify that particular thing-
that the Tamil Nadu State Government Counsel has conceded that
...(Interruptions)...

SHRI N. JOTHI: No, it is not correct ...(Interruptions)...

SHRI E. M. SUDARSANA NATCHIAPPAN: You can clarify it. 1 will
allow you ...(Interruptions)...

SHRI N. JOTHI: Let it not go on record, Sir. It is not correct.
...(Interruptions)...

SHRI E.M. SUDARSANA NATCHIAPPAN: Let me complete it
...(Interruptions)... You will be given a chance.

SHRI N. JOTHI: If's a wrong pfopaganda. No concessions have been
shown ...(Interruptions)... The case stands posted ...(Interruptions)... itis
a wrong propaganda.

SHRI E.M. SUDARSANA NATCHIAPPAN: I will tell it. Then you clarify
it ...(Interruptions)...

SHRIN. JOTHI: Why should we ...(interruptions)... These are not to be
told at all....(/nterruptions)...:

SHRI E.M. SUDARSANA NATCHIAPPAN: Because we have been part
of the agitation. We have conducted it on the 10th of this month
...(Interruptions)...

SHRI N. JOTHLI: You are carrying on several wrong agitations.
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SHRI E.M. SUDARSANA NATCHIAPPAN: That is a popular agitation
...(Interruptions)... PMK, and, all the UPA Government have sponsored
this agitation ...(/nterruptions)...

SHRI N. JOTHI: You are wrongly guided ...(Interruptions)...

SHRI R. SHUNMUGASUNDARAM: Sir, the Government
...(Interruptions)...

SHRI E.M. SUDARSANA NATCHIAPPAN: This particular thing was
enlightened, and, the Government Counsel...

SHRI N. JOTHI: | will show you the record ...(Interruptions)... No
concession was shown ...(Interruptions)... | will show you the whole record.

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): Let the hon.

Member speak. If you want to intervene, you can do so later. When he is -

speaking, do not intervene, and, when you get a chance, you can speak.

SHRI E.M. SUDARSANANATCHIAPPAN: The Democratic Progressive
Aliiance which is led by Congress, DMK, Communist Parties, PMK and
MDMK, passed a resolution on 3rd December, 2004, explicitly telling that
the Government has acted in duality, and, therefore, the State Government
of Tamil Nadu should rectify that. Sir, that was the Resolution, and, also
on that basis...(/nterruptions)...

SHRI N. JOTHI: Please correct your resolution. ...(/nterruptions)... | will
send the copy of the proceedings of the Court...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): | have already
told you to let the hon. Member speak, and, then, if you want, you can
react.

SHRI N. JOTHI: Sir, What can | do, 'Sir? Suppose he calls India as
Pakistan, can't intervene and say, "it is not Pakistan, it |s India?" it is
something like that.

THE- VICE-CHAIRMAN {SHRI V. NARAYANASAMY): There is a
.k in this House. 1f a Member is misleading the House, you have
it to réact on that. Why do you interfere when he speaks?

SHRI E.M. SUDARSANA NATCHIAPPAN: Therefore, what | want to
_ submit before this august House is, there should not be any difference
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whether the institution is run by the minority community or by the majority
community or by the Government or any other organisation. Any institution
run on the Indian soil should have the same sociai purpose. We are not
asking that the SC-ST. people, who are most unworthy, should be put in
the best places. No. They have got the merit. | am just arguing that they
have got merit. They have got the marks and reached at the level of 95-96
per cent. Those people should have given some reservation. We are not
asking that the people who get 30 per cent, who have failed, should be put

in the top-most places. It is not the case. Only excellent SC/ST people

should be allowed in the institution of excellence. That is what my
submission. We are not asking for any berth. We are not begging before
anybody to give us some reservation. We are the people who are suppressed
for so many centuries in this country in the name of religion, whether this
religion or that religion. They should be given an opportunity. They have
Masters degree. They have done research. They have come forward for
joining in an institution of excellence. Why do you not allow them some
place, only for the first generation or the second generation? After that,
automatically, people will not tell about the caste and all that. They will
coine to the mainstream. This is the thing. That is why the extension of
the period from 10 years to 50 years has come. The Government and
other institutions should take it as a patriotic movement to see that the
peopie who are backward and who are pushed aside, shouiu come forward
and be a part of the mainstream. Then, they should be allowed to go on
their own speed along with other people. They will run. They will succeed.
| want to say about a best surgeon in Tamil Nadu. He has got a job in
America. He belongs to the SC/ST category. The American do not see the
caste. They see the merit. But the people who have passed examination
here, and have got the excelience, they should be given a proper job in
any institution. That is the main intention towards which | would like to
draw the attention of the House.

I have got another point, Sir. The hon. Member has given explanation
regarding Clause 10 of the Bill. He has given the explanation of the word
'Hindu'. | quote, "The word 'Hindu' shall be construed as including Sikhs,
Buddhists or Jains or professing Hindu religious faith in any form, whatever
called as specified in Explanation H to Article 25 of the Constitution™.
Here, | would like to stress that at that time 'Hindu' might be accepted that
it belonged to a religion. But | am just quoting only two-three lines from
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'The Discovery of India' where Pandit Jawaharlal Nehru has told about the
Indus Valiey Civilization. | am quoting from Chapter IV, page 65, "But,
what we know even that is of the utmost significance. The Iindus Valley
Civilization, as we find, it, was highly-developed, and must have taken
thousands of years to reach that stage. It was surprisingly enough a
predominantly secular civilization, and the religious element, though present,
did not dominate the scene. It was cleariy a precursor of latter cultural
period in India."”

Then he quoted on page 71, the quotation of Mahatma Gandhi. Mahatma
Gandhi had attempted to define it. "if | were asked to define the Hindu
creed, | should simply say ‘search of the truth through non-violent means'.
A man may not believe in God and still call himself a Hindu. Hinduism is a
relentless pursuit after the truth. Hinduism is a religion of the truth. Truth
is God. Denial of god we have not known". That is the quotation given on
the basis of Mahatma Gandhi's version. Therefore, when we see the article
25, we have to see in some other way at the present juncture. Sub-clause
(b) of Clause 2 says, "Reference to the Hindus shall be construed............
but before that the explanation, that is, in clause (b says), "Providing for
social welfare and reform or throwing open a Hindu religious institution of a
public character to ail classes and sections of Hindus". This portion |
would like to stress. Instead of having a Hindu religious institution, it
should be a religious institution and sections of the Hindus should be
removed so that any institution, any religious classification, whether it is
a Christian or a Muslim or any classification, they should also follow the
reservation policy. Only then the people socially backward can come
forward. In the same way, Sir, even if they join any religion, that is not the
criterion, whether they are backward or whether they are socially,
economically and politically backward. That is the main thing that has to
be gone into. On that basis, | fully support this Bill which has to be given
a proper status so that SC/ST people can get all the benefits in order to
come into the mainstream. They should also have ail chances to show
- theirtalent and use their energy for the welfare of the country. Thank you
very much, Sir.

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY). Thank you, Mr.
Natchiappan. Now, Dr. Faguni Ram.

e SR U9 (fFER) : g STaay qEiey | WESd, ST9 @ e &
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et T, s fag & suet s )1 T v wae #Y Safa w5 dg €, it
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B, T e T == w1 @ )T e B T=a6 5 Ye-aee A S, @ w1
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o M Y T W o 9 I | 9 g9 Y A IS § S o, e
TFIHE RYA % GF eH Wior faaqies &, dr & 7 e wd N i vw 0w
AT AT T F 8, T T 9 TR T @ wwa € ) R srdue, s sl
sfaesh @ 8 H 8, A & SE A 7 6 € 1 A0 g i R A e w
foraR Fon aifey fF go-amee B J6 IR ) B A ¥ sarmR et |,
e 3, gfafids @ detme fdiegea |, STl <u afava dFe ke 2 2y

¥ 3l 79 T I T D @ FrE e AR wQ Sl S aw R T

i ¥ B AR Wi e degee FRw iR degrs ared S faenedff £, @ wwe
fore d 1t a0 vR ¥ Tfere A0 T g ¥, 30w ey § A wEg wd
fir e wrea 3R Yeyes v @ Tt Y 1o @ fae sl st wfeg ai
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¥ 9 g, i reyee e F feree @), 3w & & o =nfeq ) o e | foreen
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ARG ST ¥, I 39 S e F A R B w1 AR W ) i @
wFa 3R A g wEd | e st e Rt o Taean s T sdma wa w )
TR A 9=, I wi-a9 QW E, N = wwE A E e e ww
¢, v e 3 w1 wm w €, ene-afedl W g w1 % e g
TE-IY W AT Y HFH FW E, W A= SN WA T @ E, TR
T 1 41 1T ? I I U 9 / <Tieh=1 61 41 B, =R & R <

; ATt RN T T KR AT o fr AT wd admission

ﬁ
¢

HEH TR S | IR QA wraE # urd | o faan sfime d srr @ it a2
g I A g sreat = ¥ ) P At e T @ e & e v w6 v iy,
%y avedm i At fF WaRA M A-am I @@ Eama g
T & 1 A e *t approach § wet W ¥, ST word 2 dit? & wd faren
sfiar & P& s wiifr R o vl e ¥afk & e @ e
educated 9 1 v §? Tafere 70 W faam R s afeg sl T T
waur Freter anfie fir 0 st %1 o A4 B afs § s ag us?

FoEHT AfewHer HIAT 41 e TR & A ¥ 7 H 9wf ¥ =S
vacancies freardt & =¥ Indian Airlines ®1 81, 9 $SAf-rafer 51 €, 37 =@
& 5 39 Wies ®1 g E ¥t =ife, T wrer w1 S e e onf |
vl N A e demFr it s W@ iR enfi s i A e gen en i
wgAE Y # ff F] fodem e s 9% =@ga Tl aa § =it o
TR AAFAE T A T s E TR TR A TR E,
% Aufors, s oik arnfors gfie @ o o 91 = =@ #) gafeg
Srgi-orgi AR T WA N, Srei-<rgi TIR! g ¥, STei-Siei S ar YR = e
! Yagfors, sufds o arnfors gfie § 9 o= s war 3, o sad I
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T - ) I B for ww T fran g wt W S v T Sy Prere
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T 91, WIEAT S SR 3T curiosity €1, I A o, STRT A A TR A
wgrd X weh | & Taftig 78 9 T W L TR T o TR e
A T9Q 9gt admission ™A ¥1Fadmissions  F S AFFw wH A T,
IR TE AR B e | TR e 23 B o A D o e = g
Fitfr T g & ST &, € 5 oA SR E - e for v A, g e
IR I FRATTS I I E, WA R I I i s
sam%ﬁﬁanﬁmmamﬁsaﬁwﬁafwﬁ%ﬁma@ﬁmmwwfn \
w7 A FH W W Ahe €, T RIS €, 9 YR €, 9 T .
=18 higher &1, 309 378 € J=) W@ W, maﬁ%ﬁﬂ'{ﬁiﬁmﬂﬁiaﬁ
wreare firem | 3% S i g e wister S gom €, safey Wowten s
T YeA % TT SRR €1 1 35t e € deddt # ot o guiiEEeardasiaa €
S HHAE F Y T T T I | TR D A B T o W W
A W, ST Y A SO, GEIS 6 St A a1 g dran T &,
FiifeR 9 T werd &, T e &, o feafa & vt frafor dan & el Fafo dan §,
el TSR Y Bt §, STel TR S ¥, S1et ST san €, wiei freey s &, Sret
VIEAT St €, &7 L |1 €, € e TN B AW g w1 3w Y M werd
=1, 37 Wit &l F ol ¥ 1o oy e B & # oft o e e f o W
i s e § fF v 9w

THE VICE-CHAIRMAN (SHRI V. NARAYANASAMY): Please yield for

a minute. ...(/nterruptions)... Faguni Ramiji, are you going to conclude now
or would you like to continue in the next Session?

B W[ TH: 7EISY, ¥4 Continue HT T |

THE VICE-CHAIRMAN (SHRIV. NARAYANASAMY): Okay. Whenever
the Bill will be taken up again in the next Session, you can continue. The
further discussion on this Private Member's Bill will continue on the day
allotted.for the transaction of the Private Members' Business in the next
Session. Therefore, the House is adjourned till 11.00 a.m. on Monday, "<& - %
20th December, 2004. i

The House then adjourned at one minute past
five of the clock till eleven of the clock on
Manday, the 20th December, 2004.
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